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;/14.2,$b‘f : . Shri, M, L. Paswan...... Registrar Incharge,

Learned Couxeel for the aprlicant is absent. The
Defects noted urder item no, 2,10,11 & 21 of the 3crutiny
Report “must be removed by 8,3,%6, .

~ § ‘ ' o ( M. L., Paswan)
PK . . ) ] *®

L v - Registrar 1/C |
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2/8. 3.1.,9\96 ; Shri M L, Paswan, Registrar I/c : ' 1

. o } | Defects have &&¥ been reémoved. List before the |

[ e c |
b Bench on 4,4,1996 for admission. .
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4/29.10. 1996 Coingel for the app Mgt : -Mr.A.K.Keshari. AT A

. , © ' !
t ' Véﬂx', Heard the learned counsel for the &pplicant, 'i
,Xﬂb Gh’ " Admit, TSsue notices to the respondents t- %‘F\l
AW T s 13
§¢ﬁy:4\ 9///; ' written statement Within 4 weeks. Rejoindgg;*gf any,
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- mdy be filed within two weeks thereafter, Requisites
- ‘ . ! .
to be filed within one week, LiSt thiS‘case mefore
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the Registrar for. completion of pleadlngs oﬁ 12 12.1996. [
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( DiPurksyastha ) - ("K.D.Saha )
Member (J) - ’ - : Member (A)
: ! B
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5/12.12.1996 Shri R.K.Sinha ddvocéte appears fér £h-

appliccnt. None for the respondents. NoL%ces have

been issued to the respondents. S.R. awalted Put up ‘

s

on 30,1,1997 for-SR and W/s,

T _ ( M,L.Paswan ) ~.
MES., S ’ RegistfarFE/c o
6/30.1.1997 Tﬂe'leérned counsel for tho applic&?t Shri .~ .

'R.K,Sinha is preSent. None for the reSpondents. Notices ..
R 3

e

were 1ssued to the reSpondents on 7.11,1998. SRs are

still awéited. Put up on’ 19.2.1997 for SR a.w W/s.
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16/11.!8,1999

0A = 192/96 Y ..
. . . ) . "I ‘4;1\\' . ‘
| 12./ 26.2.99. List it on 10.3.99 for directi on.
/cBs/ . : © (L.R.K. PRASAD)
| MEMBER (A)
13/10)3.1599 None for the parties, | B

List it for hearing on 14.5,1999,

( Lakshman Jha ) . (L.R.XPrasad )
Member (J) ‘ 'Memberw(;\)‘m; e

None for the applicant. _
shri G.K.Agrawal, Counsel for the respondents,

List it for hearing on 12,7.99 .

(Lakshman Jha) . o (Lﬁg’a%g/”?

Member(J) Member{A)
- 15}:;?3?%~%?' ~ For want of time, hearing is ad;ourned to e

‘ \11.08.1999. » o
(S.Narayan) S
Vice-Chairman

for hearing on 27. 9.1909
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( Laksbman Jha ) - "« . ¢ L.R. K Prasad )
MemRer (J) . . -7 " Member (A)



e ~ 0.A.-192/96 s

7/19,. f 199 The ledrned counsel for the applicant is
e present. None for the respondents. Notices were
issued to the respondents on 7.11.1996 but SRs are

still awaited, Due to efflux of time notices upor; the

i\l Ct ’ ) M’/ . .

. respondents deemed to hdve been served under order §
~

b Rule 19 (A) of CPC, Put up on 18.3.1997 f

iling W/s,

( S.P.Sinha )

MPS. a . B Dy.Registrar I/c
8/18,3.1997 - None for the parties, No W/s has yet been
\ - . . filed, Put up on 30.4,1997 forifiling W/s as a
™ " last chance. - T .T?‘("’
( 8. P<Sinha )
MPS, -

Dy.Registrar I/c

9/30. 4. 1997 The léarned counsel £ or the applicant is

v,

present. None for the respondents. No W/s has yet b@en B

filed though sufficient time was given therefore, In }

IS5 97 - '
[? ( S.P:®inha )
Vi DydRegistrar I/c
1 10./ 20.5.97. W/S has besn fj#fed by the respondents. The -
0 . . A o
G applicant may file redjoinder, if any, within three
«&&abéuk' " ueeks. List it on 5.83,97'for ditsction. Q//,“'“"-
PSS s ’ \V§¥V
%%JPDH&M
f@?as/‘ (V.N. Mehrotra)
e o : Vice-chairman
11/05,08,97
o oA Pleadings are complete in this case. Enter
, ‘ complete i j
o . erﬂ;{e case in the Ready List, = M‘\
(* .N.Mehrotra)

Vice-Chaiman
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17/ 27.9.1999 List it-for hearing on 18,11,1999, - y

‘ ( Lakshman Jha_)_’ { L.R.K.Prasad ) ‘
MP S, Member (J) Member {R)

18/18,11.99  List it for hearing on 11.1.2000. S

AKJ (L.JHA) (L.R.K.PRASAD) } '

i MEMBER (J) MEMBER(A) ;
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List it on 22,2.2000 for hearing, |

M - . :

- Q%Mj;/ | ﬁ

""""" - (3-Marayan) o

i d (L.Hmigliana) vice-chairman “

: Member (A} ' | ’ '

' 20,/ 22.2.2000, ﬁ
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| None appears on accountg of advocates strike. |

| - « "

c Let it be adjourned to 4.4.2000 for hearing. f

| | | |

(S. NARAYAN)

VICE~C HAIR™ AN

|
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21./ 4.4.2000, . i

For want of time, hearing is adjourned to |

; ' 28.4.2000,
1 /c85/  (L.R.K. PRASAD) , (S+ NARAYAN)
! MEMBER (A) VICE-CHAIRMAN

! 22/28,04,2000 On the request of Shri S.Pandey, counsel
. for the applicant, list it on 30, 05 2000 for hearing,

SKI (LeRs KeFrasad;/m(A) (S.Naray an)/V.Cs
23./. 30.5.2000,
On the request made by the counsel for the

I applicant, list it on 26.7.2000 for hearing,

i

/css/ (L.R.K. PRASAD) (S. NARAYAN)
! . H R ‘@ . . .
* MEMBER (A) | VICE=C HAIR MAN
E 24/26.7.200 _None for the partjes

f ' List it for hearing on 21.8,2000,
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| (L. Huingliana )M(a)  {i. ona ) M(g)
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25/21,8/2000 Shri A K.keshari, counsel for the applicant.
On the request of the leéarned cmmsei
for @pplicant, list it for hearing on :}‘20. 9. 2000,
( L.I"Imiwr—lglima ) o ( Lakshman Jha )
MES, - Member (a) | ' - Member (J)
26/20,9,2000  Shri A, K Keshari, counsel for the a‘?plicant'

On request, list it for hearing
on 9,11,2000.

( L. Hmed 1izna ) , ! Lakshman Jha )
- Member (&) - , R Eémber () |

4

MBS,

27/09,11.2000 : None appears on behalf of the applicdﬁt
| Let it bed listed on Cg, 12 4000 for
hearmg. ln Case nobody appears on behalf of the

applicant on the next date, it will be dlsmlssed
for default,
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skj FG:. R K.P’fﬁd)/m (a) (S.Na réyanD/‘V .C,

- 28/08,12,2000 ; None appears on behalf of the appllcarrt

Shri G.K. Agamwal, AsC for the reSpondents

Pursuant to the omter dated 09 11,2000,
. - this 0 is dlsm:.ssed bor default,

skj ) (L R. A.PraW (‘S.Nérayajimc.




